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Sche .. ~ t.plemeatal It, Directorate or 
Marketlag aad InspecUoa 

3621. SHRI K RAMAMURTHV : Will 
t~ Miwster of RURAL DEVELOPMENT 
bC pi:ased to state : 

(a) fJle nature ancl n~mber ()l schemes 
being implemented by tbe O;reclorate of 
Marketing and Inspection for quality control 
and regulat ion . of markets of agricultural 
prq4.uc~ in order lq cp~~re reoapqpraJ,ive 
prices for agricultural produce; and 

(b) the names or other agencies which 
are also implementing such schemes ? 

THE MINISTER Of STATE OF THE 
M1NISTR Y OF RURAL DEVELOPMENT 
(SIl~J 11~IUNA1~ ··. WSllA) ; ~~.~ pe i 

important quality con,rol schemes imple-
m~nted by the Directorate of Markeljnl 
aad Inspection are as u~dcr : 

(I) Schrmes /0' cOmpl4IJo,)' quality (on-
t"ol 0/ a,rlculturDI commodltltJ be/ort 
ex.por, : 

In order to promote e.lport trade of agri. 
cultural produce by ensuring quality pro-
duc,s to the imporlers. compulsory gradinl 
before export is carried out in respect or 
a ark uIturaI commodities for which ehe 
Directorate has been designated as the 
i"SPFc~ion ~8~Q~y bf the Ministry of 
Commerce. 

(II) Sc/ttIMS /o! voluntary gr~dlng 01 a,lr/~ 
, a,lturD/ commodille6 lor t"ternal 

trad,. : 

Wi.' view to ~kiDI available aarjeJd. 
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tural products of purity and quality to tbe 
consumen aad eD.lad ... better pricol to the 
producers, voluntary Iradin, of a.rlcultut;aJ 
commodities under C Agmart' is .' carried 
out by the Directorate under the provisions 
of Agricultural Produce <Gradin. and Mark-
ini) Act, 1937. 

(Iii) Scheme lor ~"abll,hms"t 0/ grading 
cenlres at producer'llevel : 

With a view ·to securing an adequate 
return to the producer-sellers. the Directo-
rate bas been instrumental in setting up of 
grading centres at producers· level in v~rious 
States/Union Territories on a pilot baall. 

(Iv) Adm/flblration 0/ Meat Food Product, 
Order, 1973 : 

With a view to ensuring quality control 
and hygienic manufacturiol conditions of 
meat food products, Meat Food Products 
Order. J 973 is being enforced throughout 
the country by the Directorate. 

Regulation of Agricultural markets is a 
State subject. However, under tbe scheme 
for development of selected regulated mat-
kets, central assistance at tbe prescribed 
rates is granted to the States/Union Terri-
tories for development of agricultural 
markets handling important commercial 
crops, those located in command areas and 
terminal markets for fruits and Vcaetablcs. 

(b) Some of the important central aaeD-
des engaged in exercising quality control 
on agricultural commodities arc : 

(i) Miniltry of Health and Family Wel-
fare. 

(H) Export Inspection Aaencies of the 
Export Inspection Council. 

(iii) Food and Nutrition Board. 

(iV) Indiao Standard Institution. 

(v) Directorate of Vanaspati~ Veaetable 

Oil. and Pats. 

impl __ talioD or Rural DeyeJopmeat 
..... EmplOyment Generat.oa PrOIl'8llllUl 

3622. SHRI K. RAMAMURTHY : Will 
the Minister of RUR~L DEVELOPMENT 
be pleased to state : 

<a) the action proposed· to be taken on 
the unsatisfactory implementation of Mal 
development and employment generation 
'programmes and distribution of foodgraiDI 
under the National Rural Employment Pro-
Kramme; and 

(b) the States which are responsible fot 
this state of dales and bow this is being lot 
over "1 

THE MINISTER. OF STATE OF THB 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI HARINA THA MISRA): (8) and 
(b). \\'hile the overalJ implementation of 
Intcgrated Rural Development Programme 
and National Rural Employment Pro-
gramme has been satisfactory. some States 
have laaaed behind in implementatjon of 
these programmes. Necessity of steppiOI 
up of the performance under the pro-
Irammes has been emphasised on concerned 
States/UTa. and they have been advised to 
improve tbe pace of implementation of tho 
prolrammes so that the tarlets fixed are 
fully achieved. Implementation or Rural 
Landless f!mployment Guarantee Pro .. 
Itamme (RLEOP) has commenced onJy 
recently. 

A statement indicatlna the employment 
leneratcd and foodgrains distributed to 
different states under NREP during the y.enr 
1983·84 as per reports received so far ia 
enclosed. Distribution or food grains to 
workers under NRBP was not satisfactory 
in some States. It bas now been decided 
to supply foodirains under the programme 
at subsidised rates. It is expected that tho 
position will improve and tho foodarains 
wm be distrib~ted to work~rs as per tbe 
prescribed norm. ' 




